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IN THE CENTRAL ADMINITRATIVE TRIBUMAL: HYDERABAD . QENCH:
’ AT HYDERAZAD '

0.h.NO, 823 aof 1889 Date of Order:14/42/1989

Miss.5.Sucha Rani and
16 others .+ Applicants
Yersus
Union of India, rep. by the
Secretary to Governmet, |

Ministry, of Deferce, New Dhlhi,
and 4 others .. Respondents

For Applicants: Mr.K.S.R.Anjaneyulu, Advocate

For Respondents. Mr.N.Bhaskar Rao, Addl.CGSC

CORAM: | | :
HON'BLE- SHRI D.SURYA RAD: MEMBER (JuDUCIAL)

HON'BLE SHRI. R.BALA SUBRAMANIAN: MEMBER {(ADMN.)

(Judgment delivered by Shri D.Surya Rao, Member (3} ) .

1. THe applicants herein are working as
Dréughtsman Gr«Ii in the Military Enginsering Service"
at Sécunderabad. They seek a direction to grant them
the scale of Rs.425-700 uith effect from 1-11-1983

uith all consequential benefits.

2. . Ye have heard the learned Counsel for the

applicants Shri K.S.R.Anjaneyulﬁ and Shri N.Bhaskar Rao,

Addl,Central Government Standing Counsel.

3. Similar cases: vere disposed of by the
Calcutta Bench of the Central Admnv.Tribumal in 0.A.8/87

and the Chandigarh Bench of the Tribunsl in 0.A.ND.1001/~

PB/88: dated 22-6-1989, uvherein identical persons e

uere given the Scale of 425-730 as in the case of Gr.lI

contd.,?
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Sacretary to Gouarnment, Ministry of Defence,
Dath.. :

Enginesr-in-Chief, Army Head quarters, New Delhi.
Chisf Engineer, southern command, Pune.

Chief Engoneer(P)FY, Sec'bad.

Chief Enginesr(P)R and D sac'bad.

capy to Mr.K.S5.R.Anjaaneyulu, Advocate, 1-1-365/A,

Jawaharnagar, Bakaram, Hyderabad-500 020.

ne
One

copy to Mr.N.Bhaskara Rao,Addl.CGSC,CAT ,Hyderabad.

spares Copy.
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Draughtsman, in the CRUD., The scale was giQan
retrospeﬁtiue effect from 1-11-1983., - The learned counsel
for the respdndents Shri Bhaskar Rao raises the guestion
of limitation viz., that thé application is barred under
section 21 of the Administrative Trlbunals Act 1985,
This matter has been dealt with by the Chandlgarh Bench
wherein it has been ‘held that the applicants have a
‘nacurqing cause of actign, that is, they have a grievance
at the end of every manth -uhen they are pazid less than'
what they claim on the basis of parity. It has been
further held that when similarly placed persons are
entitled to the Higher Scales of 425-700 from 1- 11—~ 1983,
denial of parity to a section of the Oraughtsmen Gr.II
working in the MES, would be infractive of Articles 14

and 16(1) of the Constitution. In these circumstances,

. the objection as to limitation is over-ruled. For the

reasons given by the Calcutta Bench and Chandigarh Bench -
of the Tribunal with which we respectfully agree, the

reagpondents areldireetad to ngrant the pay Scales of

415-700 vith effect Prom 1-11-1983 with all consequential

benefits. The direction of this Tribunal will be

implemented within 3 months from the date of receipt of
this ordér. The application is disposed of accordingly.
in the qircumsténdas, partieé will bear their own costs.

(D, GURYA qao) o (R.BALA SUBRAMANIAN) 2
MEMBER (3) . MEMBER (A)

Dt. 14the DecembérL 1989,
chtatpd in COpen Court,
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERAB:LD

"M.A.253/90 in 0.A.B23/8B9, DATE OF 0RDER:8-5-1990,

Between: The Cecretary, Ministry of Defenée,GO\Brnment of India,
N.Oelhi,
2. Chief Engineer(P) R & D., Secunderabad-500003
and three others

«««Applicants/Rcspondent-s

. | . AND | - ,
‘ 1. Miss.5.5udha Rani and others ...%'aspondents/Applicantsy

FOR THE APPLICANTS: Mr.N.Bhaskara Rao, Hddl.QGSC
FOR THE RESPONDENTS: Mr.k.$,R.knjaneyulu,Advocate,

C 0% AM = THE HON'BLE MR.B.N.JAYASIMHA:VICE-CHAI 1M AN
AND ’
THE HON'BLE fIR.D.SURYARAQ:MEMBER (JUDICIAL).

*HERE O o -
It is ordered that the gime for implementing the order of the
. Tribunal dated 14.12.1989 and made in 0.A.823/689 be and hercby
is extended from 15.4.,90 to 14.7.90,
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1. The Secretary, Governmeént of India, Ministry of DefencéﬂN.Delhi.
2. The Chief Engineer (P) R&D.,Secunderabad.
3. The Engineer in Chief, Army Headguarters, N.Delhi.
4, The Chief Engineer,Southern Command,Pune,
5. The Chief Engineer(P)FY, Secunderabed.
6. Ona copy _to Mr.K.5.R.Anjaneyulu, Advocate,1-1-365/A,Jausharnagar,
Bakaram,Hyderabad=-500020. - ’ :
7. One copy to Mr.N.Bhaskara Rao, Addl.CGSC, CAT, Hydarabad.
8. One spare copy. N
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HON' B‘E MR.R.BALA
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HON® BLE FIRJ NARASTMHA MURT_ M) (J)

RAMANIAN:(M)(A
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Admitted and Interim directions
issudad.

Alloued.,

Dismidsed for default.

Dismisked.

Sent to'Xerox]on:
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